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' Notes e the Registry’ { Gate" Order of the Tribunal
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I licavion s 1 8. lO 01 QPresent : Hon'ble Mr. Justice D.N.Chowdhury,
N ums;E @ng lei!'()u\‘ls in f()f'm i Vice-Chairman.
© . bethotin time Co_scTation 4
i Pﬂinionii B Bk pe il vide 1} Hon'ble Mr. K.K.Sharma,A_Member(A).
Y ﬁm}'o'” 7Q(‘ . !
o “'.s..}' Jo wes wide I Issue notice as to why the application
e i-iy NO. }(/) 3% ”L")- ! ishall not be admitted. Notice returnable by
qué S"Qa\w”{//‘” ﬁ four weeks. List -on 23.11.2001 for further
S | L ). R}gisﬁ i orders. ; .
; o i B
3¢\v§ﬂ
; | ember - Vice-Chairman
] i
7 | d
ot b FF
N y; /u/n’wc/ el
@/2 ﬁﬁwmﬁi/@ﬁ Soaspenolent Neo 123411601 Admit, The respondents have filed
_{1'169 ‘ﬂibﬁw/ N‘D- . wiitten statement through Flr,A K «Chaudhu=
< | :
| I M 701601971 ry, leanned Addl,C.G.S.C, Tha applicant
__fD[NO W'g L2900 i . has also filed an additional affidavit’
,iD/%o( H"?M.m ) alongui th some additional affidavit,
ﬁ 4' A i iumch shall also be a pqrt of the plead-
' f ) ings.
@\ gm“azj A—Z_Q_\wﬂ o SHAL i ' } Since the pleadings are complete
a'wM—\—,e,O/p - : jlist the matter for hearing on 18,1 »2002

Pendency of this O.A. shall naot stand on
the way of tha raspondsents from issuing

Contd
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20.12.2001 | . List thetéase ¢ again on
24.12.2001 for order. ‘

k,kﬁk§>0\aAw>~

Member . Vice-Chairma¥X
bb i |

List an‘18.1.2002 for order,

(_LULM [~

Member Vicn—thairman
mb . : -

Heard Mr.M.Bimal Sharma, learned
counsel for the applicant and /% alse

Mre ReK. Chouabury, learned counsel for
" the raspandents. i

18,1,02

. w

o T . .1t appears that the applicant has

alrcady obtained the relief prayed for,
Accordingly, the appllcaticn stands
dismiseed as infructuouse T~
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Member . Vlca-Chazrman
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h - Centa’ Adwsi-tiraiive Tridowal d\ , §
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RY - 80CT2001 : ‘:%
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] Guranati Bench g (Dlfe =
IN THE CENTRAL ADMINISTRATIVE TRIB UNAL & -
GUWAHAYI BENCH ; G UWAHATI s
GUWARATI CASE 0.4, 0. Y]] oF 2001
Shri Ph, Sanatomba Sharmg eee. Applicant
" Vrs,
‘ The Union of Indis snd ors «oso Respondents
I N D E X
Bl.No, Description of document _ Page No,
relied upon -
‘ L. Appliecation 1 - 8
2e AffidaVit ’ _ "0 w -
’ 34 Annexure A/2 (Posting order - 10 - -
. | , , dt. 6-11-2000) '

4, Amexure A4/2 (First ph_ase training 11 - 12
order dt, 28-2-2000) '

Se Amexure A/3 (Release order 13 - -
. dt, 21-7-2000)

6. °, Annexure A/4 (Directive dt.3-7-01) 14 - -

7o AanXui‘e 4/5 (Recruitment Rules) 15 ® 23
8.  Amnexure A/6 (Lawper's notice 24 - 26
dt. 9-8-01) X

By | .
% Signature of the Petitioner
/%”te

Ph.Soaateombe Shazal,

-
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IN THE CENTRAL ADL4II\TICTRATIVE TRIB INAL
GUWAHATI BENCH s GUWAHATI ;

A ————— —————

GUWAHATI CASE 0.4, 10O, OF 2001

1N _THE MATTER OF -
Application under section 19 of the
Administrative Tribunal Act, 1985 I'ea;d\
with Rﬁle 4 of the Central Administrative
(Procedure) Rule, 1987, -
D ) :

IN THE MATTER OF -

; . SHRI Phurailatpam Snatomba Sharma, |,
Junior Telecom Officer (Lamphel)
Bharat Sanchar MNigam Ltd., Office of
the Ghneral Manager Telecom District,
Manipur, Inphal - 795 OOL.
Veo APPLICANT

~Versus-
1. The Union of India, represented
/ by the Secretary, Ministry of
Communlcatlons, Govt, of Indigﬁ
- New Delhi - 110 001. .
2. The Assistant Director General (Pers-IV),
Bharat Sanchar Nigam Limited,
Sanchar Bhawan, 20 Ashoka Road,
New Delhi - 110 001

sees 2o The Chief

nqa— p—
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3e The'Chief Genersl Manager, Telecom,
Bharat Sanchar Nigam Ltd.,
N.E, Circle - I, Shillong - 793 OOl
vees BESPOIDENTS

In the matter of an application on
behalf of the spplicant for redressal
of his grievance for.znot- implementing:
the diredtives issued on 3-7-2001 under
No,5-5/2001 Pers-IV by the Respondent
To.2 (Annexure A/4 ). !

Most respectfully Sheweth th .

1.

(

2l

(i)

(19)

11i)

(iv)

(v)

PARTICULARS OF THE APPLICANT ;
Name of the spplicant s Ph, Sanatomba Sharma

Name of Father : 1ate Ph,Birendrzkeshore
: Sharmg

Designation and Junior Telecom Officer
articulars of office  (Lamphel) Imphal, Deptt.

%nwne and station) in of Telecomnunication, .
which employed Bharat Sanchar Nigsm Ltd.

-

Office Of the JOTCOO
(Lamphel) R.L.U.,Lamphelpat,
Imphsl - 795 004

Office Address

o

Address for service : The above address descrie-

* Ded in Item No, 1(iv) OR
Uripok #&hanthem Leikai,
Imphal - 795 00L,

\

PARTICULARS OF RESPOINDENTS 3

(a) The Union of India, represented by the
_ Secretary, Ministry of Communications,
GovE, of india, New Delhi = 110 OOL.

(b) The Assistant Director General (Pers-IV),
" Bharat Sanchar Nigam Ltd, Sanchar Bhawan,
20 Ashoka Road, WNew Delhi - 110 OOl.

ves (c)The Chief
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) ~ (c) The Chief General Hanager, Telecun,. A
, . Bharat Sanchar Niganm Ltd.,
N.E. Circle - 1, Shillong = 793 001
3e PARTICTULARS _OF THE ORDER AGAINST WHICH
- APPLICATION 1¢ WADE ; o
‘The application is made for fmbl en enting
the following order : )
i) Order Mo, :  No. 5-5/2001 Perg-IV
, 1i) Date ¢ New Delhi,the 3/7/2001 .
1ii) Passed ¢ Asstt, Director General (Pers)
. . (Hespondent Mo, 2) , .
iv) Subject in s For issuance of sppointment order/
. brief - letter for JT0 from the date of
" Joining and pay including the
arrears,
/ '
4, That the aspplicant declares that the subjeét matter
‘of the order against which he wants redressal for implemen- .
tation is within the jurisdiction of the Tribunal.
& That the applicant further declares that the appli-
cation is within the limitation prescribed in section 21 of
the idministrative Tribunal Act, 1985, |
6. EACTS OF THE CASE
7 The facts of the case are given
. below ¢
(D That the applicant is a permanent resident of
Uripok Ahanthen_Leikai, Imphal, Imphal West District, Manipur
and he has bassed Bacheldr of Science., The applicant was
appointed as Tecknlcian at the Office of the IDM/Imphal in
the year 1983 and from 1991 he was posted st Repeater
Station Assistant at Telephone Bhawan, Imphsl, Manipur gnd
at present the applicant is posted as JTO (Lamphel) under
N General Manager Telecom District, Manipur,'lmphal vide order

No, SIB-I/JT0 Trg-Fstg/IV, dated at Shillong, the 6/11/2001

¥ -



of the Asstt, Genersl Manager (&), 0/c the Chief General
Manager, NiE. Telecom Circle, Shillong - 793 00L, after
completion of the Mmxkxphuszex First and Second p?ase of
training for JTO at SALT LAKE CYIC, CALCUITA (Kolkata) |
West Bengél'as before posting as JTO the gpplicant's seryice
1ncluded in the category of Transmission Assistant,

Amnexure A/1 is the copy of the '
order dt, 6-11-2000,

A
(2 That while he was posted at~Bepeatér Station Afea,,
he undergone Deparhnenp fraining Class of Junior,Telecom
as stated in para No. 6(20 sbove and the Fpst phase |
comnenced wedefs 3Trd Aprii, 2006.f0r~four weeks as per
odder pf the Asstt, General Manipur (Admn) vide.his order

No. Rectt-46/Trg/Pt-IV/78, dated at Shillong the 28th Feb., |,

2000 'Y A . !
: Annexure A/2 is the copy of the :
order dt, 28-02-2000,
(3) Tat after completion'of the said First phase '
train 1ng, the appllcant was released by the Principal, O

Circle Telecom Iraining Centre, Cal ~97 vide order No,
CTTC/JTO( TX) /B~20/PH~1/2000-200L, dated at Calcutta,the
2lst July, 2000 with directisms that the trainess report
back to JTO Ph-II training on 21-08-2000.,
Annexure A/3 is the copy of thé

, . 'release order ¢t. 21-8-2000,
(4) That the applicant undergone four veeks field
éraining in between Firs? phase and 8econd phase traininé.
the Secdnd phase tfaining started from 21-8-200§_and
completed on 8-12-2009. After completion of the sald training,(
the applicant as JTO (iamphel) as ‘per order at Annexure A/,
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(&) That as there was a case before the Supreme Court
of India in betwéen the direct recrbiitments of JTOs and
promotion, the Réspondent No,.2 withheld any appointment
of JT0 from the promotion and sendiﬁg for training.
HoweVer the same was‘withdrawn after the finsl diQpOSal
of the case before the Apex Court whlch is alsoreported
in. (1990) 9 Supreme Court Cases 596 ObserV1ng that the ’

ples of dlrect recruits reJected that promotees h%s been

unsuccessful in direct recruitment test and therefore

cannot be given seniority over direct recruits, While

withdrawing the saild withheld, the Respondent No. 2 dlrected \

all the Chief Gener al Manqgers Telecom, Bharat Sanchar
NigamlLimited including the present Reepondent No., 3

to sent for the traininge as atso the preCess for appoint-
ment be started, vide Order No. 5-5¢2001 Pers IV, dated,
New Delhi 3/7/2001, |

Annexure A/4 is the copy of the -
8gid directives dt, 3-7-2001,
! ' .

7/

(6. - That as per recrﬁitdent‘Rule for appointing JTOs -
‘known as Reviged JTO Recruitment (Amendment Rules) 1996,
it is stipulated that 50% from direct recruitment and

50% from promotion. Out of the said 50% fromlpromotiong
again 15% from deparrmental competetive exeninatiom and
35% from promotion/transfer of fransmission Assis?ants/)
Wigeless Operators/Auto Exehange Assistants/Phone
inspectofs/Teleco. Technical Assistants. The Applicant!
is included in this 35% as he is Tranenission Assistant.

Anrexure 4/5 is the copy of the
\ recruitment rule.

Ve

..‘(7) . '



' ahd other thirteen persons (13 persons) who -got the same ;

~ ,-:(652-

(7) That inspite of the diredtives of the Respondent

No. 2 in Annexure A/4, the Respondent No. 3 failed to issle

appointment order appointing the applicant as JTO though

he has been posted as JT0 (Lamphel) as per Ammexure A/l "

and, as a result the applicant has not‘beenl?eceiving the
\ \

pay of JTO w.e.f. 2nd July, 2000 fthe date on which the

applicant has been entitled to as JT0).  The applicant

" \

status who are working at different divisions under North:'
Bast Circle under the command of Respondent No, 3 lssued '
a Lawyer's Notice dated 09-08-2001 stating that the.

Respondent Mo, 3 has to issue the order and Tequesting to

issue the order accordingly so that the applicant and other

lB'persons who are working as J10s as the same case of the
applicant may get pay of JT0, But the Resoondent Nos 3 7

failed to issue the order tlll éate.

" Armexure A/6 &s the copy of the
notice dt 09-08-4001.

-

t

(8) - That being agfrieved by the art of the Respondent
for not implementing the directives of the Respondent o,

2 as per Annexure A/4 the applijnt begs to file this
applWCatlon under section 19 of the AdmlnistratLVe “Tribunal

Act, 1985 for redressal of his grievance. -

(9} That the applicant detlares tiat he has availed

of'éll the renedies gvailaple to him under the relevant

- service rules,

The applicant declares that he has no other
. i .
renedy eXcept the one applied for herein.

00 8. That the

,l['
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8¢ That the gpplicant further declares that he had
not previously filed any application,vwrit Petition or )
sﬁit‘regarding the matter in respect of\thch this gpplication
hasbeen made, before any court of law or any othér(authority
or any other-Bench of the Tribuﬁal and nor aﬁy such gpplicae
tion; Writ Petition or suit is pending before_any,of then,

except the present one,

9. That in view of the facts mentioned in para 6
. | | /
above the applicant prays for following relief(s) :-

(a) to admit the application;
(D) to call for the records;

(c) to issue notice on the respondents.

! / . why appointment order shall notlbe‘
c issued a8 per directives of Annexure
A/ék;'I . |
(d)’ upon hearing the parties to direct r
) the Respondents to issue appoinﬁmeht |
order agnd pay including'arrears; and .
(e) cost Of the application or case. |
lO.‘. That pending finél-decision of the application,

the gpplicant seeks to issue of the following interim
ordér to the extend that p ay and arrears of the gpplicant
from the date of joining as JT0 or his entitlenent as JTO

be made for which he worked.

-

11, That the applicant is enclosing an Indian Postal

Order of fs, 50/~ (Rupees fifty) only with this application

‘ave e Undel‘ RUle -
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under Rule No. 7 of the Central Administrative Tribunal
(Procedure) Rules, 1987, issued by the Post Office in . favour
of the Registrar/Deputy Registrar, Central Administrative
Tribonal, Guwahatli Bench, Guwahatl payable at the Post Office

at Guwahatil,

/ Sigﬁature of .the applicant

p/\ﬂ‘ Saw\a}oc\fwéa Sk aya—=a

VERIFICATION

I, Shri Phurailatpam Sanatomba Sharma, aged about

40 years, son of late Ph, Birendrakeshore Sharma, working

as JT0 (Lamphel) in the Office of the GMT/Manipur Division,

do hzeeby Vverify that the contents of para No, 1 to 8 and
11 are true to my knowledge ag well as from recofds and
para No. 9 and 10 gre believe to be true on legal advice

and that I hsve nos suppressed any material facts.

Dated, 5~10-2001
Place - Imphal

Drafted anmd settled by

Signature of the applicant
PA. Sanna toamba She vorea

To ) , N
The Regigtrar ’
Central Aduinistrative Tribunal,

Guwahati Bench, Guwahati,

/

~

—
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1, Shri Phurailatpam Sanatomba Sharma, aged abouﬁ
40 year§, son of late Ph, BirendfakéShOTISharma, OCCQpationl
employee of Bharat Sanéhar'Nigam Ltd., Department of Telecom=
nunication, resident of Uripok Ahanthem Leikai, P.S. Tnphal,
Imphal West District, Manipur, do hereby”solennly.affirm ahd

say as follows

1., That I am the applicant in the accompan,ymg petition
: and as such I am fully acquainted mysedf with the
facts of the case. This is true to my knowledge.

2'e That the statemehﬁf in paragraph Nos, lfto ,

excepﬁ,the legal points of the accompanying petition
are true to my knowledge and true o ﬁQ;—récords

and the legal points are my humble submissions,

The &mnexures A/1 to A/ are from my personnel | '
records and officiagl records received in my of ficial |
cépacity and élsofrom off;cial records, This is

true to my knowledge.

~

t

'Vefified that the contends of para To. 1 and 2 above

are true to my knowledge and believe and humble subnissions.

Imphalé the Signature of the deponent: '

t 0 0 : '

- Oth October, 2001 PA. S@mo\%ﬁ%blk S Kawone
By -

L Idantified by :

Al

htdalal F'>
A A4

Bolemnly affirm hefcrs mé an...2uLu20) S e

atl{ P)....at the . nremises

by the Deponent whe .- i »ntified

b4 L) Aoears IR voealy P » .
« The Deponent seems to undersian ng 10.7 ( ‘ . L
the contents fully well on the . Oath Commissione :

hewme reaq over and e;gtaincd to him. Manipw

t \
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WED 14:93 ID: GH=-TELECOM, SHILLOHD TEL:ZZZ200 P:@l
- FAx - 033 3306 {7
~7
“w —[0~ AR ILEITNRIE J‘\li
IBRBAT SARERNN AIGAS LI,
i (A Gowt. of Indin lntetprine)
 MARLT Ao wan |14 Oflflce of the Chlofl Genernl Manager,
North _East Clrcle, Shilllong - 793001.
" No.STB-LJ1O Treg-Pstp/lV . Dated at Shillong the 6/11/2000.
On completion of the Jr, Telecom Officer Phaso-II tiaining, the following Jr. Telecom
Officers may bo relieved to join the following y Unita noled against their nomes: -
['s1 TNamo of the trainees Present umit of taining | Poyted a3 JTO wder
No
1 PNRSINGI .. | CTICCALCUTTA __ [OMTD MANIPUR
2| NR SAHIA~ L | CTIC L_AL_LUI IA (:Ml]) TRIPURA
3__1BD PAUL T CTICCA LUT [5{\_ | GMID TRIPURA ]
A4 SR bGIALT T T CUICCALCUTTA [ GMTID MIZORAM 7
5. SMEMOUSAMLGUCSITL ™ ) CITC CALCUTTA | GMTD MEGHALAYA "] &
6 _/\SI{")TObIIPANJA Cl IC C'ALCUIO_!‘A UMID  MIZORAM I [
7 | PESONATOMBA oAKMA [ CITC CALCUTTA LyMlL) N ANIPUR o
B | BISWAIIT B/\IDY/‘\ e CT'IC("\I (,U'l'l,‘\ \ (JI\AFDI}4_£J-IL/\LLA_¥_{}~_‘
9 PRANOIYOTI SEN CTTC CALCUTTA CxM'l'l) ARUNACHAL
10 | SUBRIR KR. ROY CTTC CALCUTTA | OM \ D “ARUNACHAL |
PRADES
AT [ GOPALCIL DAY 7 T TCTIC CALCUTTA” | GMID NA(:/\I AND
12 | SMT RA: NAMAZUMDAR (;Ij_CS_ALCUlTA GMID’ I]UPURA
137 [ ASHOKEANTI GUPTA | CTIC CALCUTTA [ GMM iR SHILLONG
14 | PRADIP KR, DATTA CITCCALCUTTA™ [ GMID ARUNACHAL
B _ PU\I_)LSH
<hync)

Asstt C‘m n«-ml Manager ()
O/o. the Chicl General Manager,
N.E. 'T'elecom Circle, Shillong-793 001

Copy to: -

1.
2.
3
4.
.
6.
7.

GMTD/Imphel/Agartalw/Shillong/Aizaw!/ Jtenagar/Dimupur
The GMM ETR Shillorg,
DGM(AYDGM(P)/Dir(Instl) C.O. Shillong
Principal, CI'T'C, Celculta '
AD (Estt) C.O. Shillong

- Officials concerned -
11indi Translator, C.O. :Shillong.

O() /I/Q eI s e
LV huan
(Gfﬁ. Chiyne)
Asstt General Manager (A)
0/o. the Chief General Managc x‘.
"' N.E. Telecom Circle, Shillong-793: 001 oy

B ]

<7c/&uwmxznnn

20

lh;hy)\l l\(lc)
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ANNEXURE Al 2

l

i
1
t

|

| __1 M/V,\
\?’ SR DEPARTMENT OF T ibé()]‘ UNIQAMONS
— A
-:’.!; /) .Officeofthe Chuf Genera agtager, A O Telecom Gircle,
Shillo g-793 001 e \‘ ) %
\;‘l \‘“ ‘ (—r ) “':'- ’
No, Rectt-46/Trg/Pt-1V/T% : ”':‘., Dated at 3!1 ( 7115,4, £:28.02.2000.
| | el ! ey Y
TO, . ‘ ‘.Q;.':," ‘)ﬁ : " ! J'\ . : ! ”y %’g;ﬂ/{@ $\
The General Manager,Telecom District, . ... OV
Shillong/Imphal/Agartala/Itanagar. B ((/)[x S &
Sub:- Training of candidates for appolntment to the cadre ofJun r Telecom
. Officer Departmental Cat-1,- Ceem e e Tt
A Training Class of Junior Telecom Officers departmental will commence at the .
SALT LAKE CTTC,CALCUTTA with effect from 3.4.2000,The following officials
working under your unit may kindly be directed to report to the Principal Salt Lake
CTTC,Calcutta,one day before the commencement date.Release of the officials may
kindly be ensured well in time.
Rcquest by the officials for change of trammg centre durmg trammg will not be
entertamed
4 Necessary declaration from the candidates to the effect that they will not seek
promotlon in the normal line in the parent cadre or seek reversion in the event of their
- appointment as JTOs should be obtained in duplicate before actual release of the
candidates and one copy forwarded to this office for record.
in the event of pehd1i1g/contemplatéd disciplinary /vigilance cases in respect of -
the candidates the fact may be intimated to this office immediately and msu uction sought
 for before actual reledse of them. :
CATEGORY-L
81| Nain of the eandidaie | Cadre— [UMUSSA
17| Smt Mousumi Ghosh T8t TOA(TG) | Meghalaya
\/ 2| Sri Ph.Sanatomba Sharma | RSA Manipur
3771 8t Bidhu Bhushan Paul TPl | Tripura
4 |.Sri S.R.Dighal : PI . | Tripura
""" 5 'S P.b. Nag < RSA | Tripura;.
6 |Sr Ashutosh: Panja Pl | Tripura
oPY 7 | Sri Birendra Sinha RSA™ " | Tripura
TRUE c 8. | SmtRatna Majumdar | Bl Tripura .
' 9 Sri (“op'\l ChandraDas | PI | Tripura
Mocate 3 ?a(r)‘ . S” NP"“‘!%‘!?”y%"’)f!}ﬂ"fgg,!} 5&!‘4"; Mo :,’,i,li-'.i'T.':-‘.:.E'.',:vl',4!$$?,:{\,‘v;‘:-‘-','”:»-, SRR &flaralg)u:ri:

6 ﬁ@a@géﬁ@%t«sﬁ%aem-ﬁ;eéeﬂ:lec*,

i



12771 Sri Subir Kumar Roy RSA Tripura = \
13 | Sri Prantojyoti Sen - TL Meghalaya | W
14 T?f,l’ﬂdin KumarDutta |~ TO AP ST

. - - Asstt. General Manager (Adm.) |
‘ , : _ y O/o. the Chief General Manager,
b _ \ N.E. Telecom Circle,
Yoo Shtilong-w793 001
. Copy for information and necessary action to:-
1. The Chlef General Manager BRBRAITT ,Jabalpur-482001.w.r.t his XXT/TM-
- . 27/Col/ Dated 16.02.2000.
. 2. Principal Salt Lake CTTC,Calcutta. - .
3, The ADT(HRD)Co,Shillon
\/1./ The officials concerned. SE /0,{ \ro(AQ [c%é o J),(a rMo
, 5. ¢ Spare (mﬂy/ﬂﬂwj
- (S. Lamech)
Asstt. Director Telecom (Estt)
O/o. the Chief General Manager,
N.E. Telecom Circle,
.~ Shillong-793 001
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= HOCTTCHTO{TAYB-ZWFH-1/2000- 200 Dofed o C,:-:.!u.zt.!.a{s!,*.:hﬂ 21st July, 2000,
~/

Gn Tuocsssil compleiion of 16(Sixdean; waghs z:.-eix.sine_; fonen G004 2000 to 21,07 2000 in JTO Induction training
Cowse Bateh Me-20Mh-1. the following lafnees ate horely relzased from this it on the AN of 21st July, 2000 and
directed fo roport to the ofiicers as noted ageinst ﬁvuf'rnnﬂ'fﬁriu\t weeks field  fraining. vide Order No Reclt-
A6/ VigPUIST did 29.66. 2000 of CGMME.T Cile Shillouyg - & N E-T0AM -I12060-2001/06  dtd.13.07.2000 of
GHT Mripurs SSA, Auatisla,

Sl | Mame of the Trainees | Cicle! | ’“(1-"*:*"‘”-& n Marks Obid, | Bak | Leave
o | T AR RITY avaijed

] S Macran ameslisr 3 fnzh M AT e R ], 13UU 18T NIL

2| 3ri Virmedya Faban Subi HE it l ik eder 1/.48 IND NIL )

3 S bl Blosa Fal HLE yesarlaia wider 1214 3RD NIL
» N RS i D
4 G i el o lm] [ERN ’ wirgtabrnder 1109 dth NiL
S R L Ul WK Chse T s | un

b i e P i | FIR e B S V1T R TITH
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3 St bh Swedoinby S VL 'ﬂb 'H 1o il IREA T WL
01 Ori Ligengrd Laidya WE | oritlaShillag 1130 St NIL
/

3 Prafosiot) Se CIE [ Ghitleng 1 l 24 Gty NIL

10 | 3ri Subdr Kurmar Roy THE

1157 | 1cth NIL

11 «f-m:!l!m w;r\.n NE

S - A

1129 1th NIL

1062 12th Wil

TUHns | 13k NIL

ERIRTEL v‘ul Frinae ity R IR FEARTRTREn T T3 | v Hil

-1, ).J Mo 13 & 14 pass. cod in svcend alier.
2)The tralces shopld s o dlory segerdiog o practleed tralatag and fis I o be dufy
wMWWbHMummMngWWTMMwmeuMpmwMMwm&wmme.MﬁLWubqumemw

oo cne peievapt Bk 1s Ay e AR
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(1LI.NANDI)
,l‘ RINCTPAL
Cercle Telecom taining Cenire.Cal-97
Ph-334-3231 FAK: 334-5167.

Capy fhnegrded for fnfpra tion ang veressane aolion fo-
e oA T AL AL, L Pl o, 3700704, e DET tosrnne-BRATTTARE,
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(DPAOTRY 27, P 202D
STEAY & BATOI-INCHARGE,
CPE AT CITTE 00007,
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Bharat Sanchar Nigam Limited
(A Govt, of India Enterprize)

No, 5-65/20010 Pors, 1V
Dated: 3/7/2001

.

Al Chiel General Managers Telecom,
Bliaval Sanchar Nigam Limited.

Subi Iasue ol appointnent orders 1o setective JT04 Gaprainst 35% and 15% quota).
Sir, .
I directed to invite a reference o this office Tetters of even No.o dited
FOA.2000 and 2.5.2000 and letler No, 3147200010 DVers Vo dated 2962001 on the
subject noted above and to say that e matter has been examined o detail nod of e
been decided at e process of appoinunent of the candidates who were dealared
qualified againgt 35% and 15% quota but were not allowed for ficld ainiog/phiasie il
raining snd their appointnaent letlers were also withheld, may now be sanl for the

2. As regards {ixalion of seniority, Hie matter has been examined in consulllion
with the DoP&T and as per the Supreme Court puidelines ip the case of Shei 5.1
Roaplal & Others Versus L. Governor through Chief Secretary, Dethi, JT 1999(9) HC
597, e following guidelines will determine the issue of {ixation of seniorily:

The official who joined later than the persons already on deemed depubistion
weed 102000 shall vank junior sod Wiz senjority will he counted feom the date ol Iz
aborption, 10 he hag, however, boaen holding already (on the date of absorpton) the
same or L:quivulunl prade on regulnt busis in his parent departinent, such replar
setvice in e yde shall also be taken into account in fiximg his senority subject o
the condition that he will b given seniovity from the date he has been holding the pond
on deputaton OR the dale from which he has been appointed on a vegular basis (o
smme or equivident pgrade in his parent department, whichever is earlier.

3. It is requested that necessary vetion in this regard may kindly he taken and i
case any clarifieation is required, the same may be sought from Veors. IV Section ol

the Corporate Ofticao,
Y()_ur/‘. (i Jniplly
/

(Rodender Peazsad?

Anstl, Director Goeneeal (Fees V)
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Advocate : ) .

My }\'MQ‘:;?-‘:;&

Sanchar Bhawan, 20, Ashoko Road, New Delhi-110001 5 29 oo Jvﬁﬁgz"{
o 003 ) ‘ N
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XAnAly £ind enclonod horewith a Copy of Mnlotry o2
Corrmntcation notiffeation New Dolhi Ho,5~1/96 Gatod 8,2.945 cu Lt
the al»vo citsd oubjoct for your information, quidance and neACTee, -
sary cctiond : K , SR T

. ..:- DR . vy \‘:;lx ::: "',!"1
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L A

AN {
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(M o Pal ) e
Noptt.Director Taolocom(Rnt) ;7. '
For Chiof Qenerxal limmgaz: Mol aXolosor i
, Circle 8hillongy -":

~ L. ey
ST TR av o TR
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CCry tnse , . oo 2
1 10T (HRD) Co,'5hillong, , e et g Wi
24" ADT (Foeama ) Co, Shillong. T
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. Government of India ‘\ f : °¢ ,
) Ministry of Communications J‘*v- it o
Department of Jelecommunications ' h‘;

Sanchar *Bhav-ru{ 7 ’
20 Ashoka.Road 'l
New Delhi 110001 7

t

Datedt d - 2-1996 - . .

, (To be published in Part 11 Section I Sub Section (i) of the -
- Gazetlte of lndira) -
e ’ ' NOTI1F ICATION x

; . G.b.“......,.........‘ln eHeTC IR ol the powers conferred by
‘ the proviso to article g of the Constaitution and 1N buper=
geecian wit the Junmior Telecom. Gificers Kecruitment Rules 1590 )
and aleo  the epartment of Telecommunications Aqsxstlnu '

T . ~-Superintendent (Telegraph Traffic) Recruitment Rules 199
eucept, as respects things done or omitted to be done before
such  supersession, the President hereby malkes the fol louwring
rules regulating the method of recruitment to the post of
~Juninr Telecomunucation Otf{icers in the Department of . Tele-

cammunications, namely :- ' =
' Ghort title and commengement 3
';: (1) Thece rules may be called the Junior WEICLum.l
cev . Ofticer Recrurtment Rules, 1996. S
. of
A(2) ) They shall come inte force on the Uutu”}u( Thede

publication in the official Gazette. . -

~

2. Nember of posts,clagsificastion and,

, scale o of pay
.o \ . .
S L : e The number of the said post, jte classification
e ! . and the scale of pay attached there to shall be as specified [,
SN B . in  Column T to 4. of the Schedule annexed thereto. 1
S Mothod of rocruxtmont, arge Yimit, qualifications etc.
U R PN INPPIR e
WRELLANE Ll D Ve The method of recruitment, age limit, qualifica-

.. o tions and other matters relating to the said pos st shall be as
SRR A '“I‘specxfxed \h columns S to 14 of the said Schedule.

SRR NT Y P |
iy : o
- ... ’ ¢ f B
iTy e (. -
) o . S
\‘&) \7 T .
/\/\.\’ - <
1! . i
’ / ~

’ r- : -
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TR oy e oL
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a ’ st & . » . 3
s (a) who “"has wntared inte orrcoentrarzted o marei
aranperson having a <pouse lyving, o

age with

havaing a spouse living, haws entered into  or
4 miarriage w1 L any  person, e

.

Fahiddl be elyalble for appoiotment Lo the miid pusta

2 ‘ PRI A PR
i " d"lilc)vxdvﬂ~' ?ﬁ{aﬁ?‘ghhf Cenbeal -Government may, 11
df) stied. that such marriage’ 14! permissible  under tive
lavwnjapplacable Lo Lueh person and . 7 L
, party-~-to-. tho . marrisae  and Lthat  there  are other
%‘G';,,\x7ﬂ§¥ qr ounds . 1(32 TR0 Joing, enempl sy person 1 rom the
VRRLL S H,Cupg %X%Qnyﬂﬁnfﬁ’Tx’“f’“:“f'~v- v
c“‘lw?ﬁ:; ‘N‘um;u,g!n,{ P ...,. A v 'i' : ot
5‘!“:?,{% .!_‘,”?,\\ ,M‘hm,}‘lsvn D.md AN ‘nnan a't "‘:'-.‘ " :
o € f sﬁp,,;:ﬁ f,‘“,,,.-,‘,. K0y Cmern, ' | :l- y o : H .
“f?{i?;iﬂTﬂd)"uJ-quﬂl] Landxdntvs'prqvigiona)ly recruited against 50%
12;~“pr quota?*of vidirect recruits ohall  erecute - a  Ltond  in - the
Yy Jormat“‘“spe;111ed “by:+.the, Department Afor a peroid - of
R ; least””f1v “'yearsi from-the.date L of their a appoint-
|gntggaﬂ{9nlor Telecom. Officer. - .- . ;

Tgs o oo . Coe .
The .candidates ‘selected both against the Hov
'fdirect PLru1tmnnt aquota of vacancies and the 30% departmen-—
- ) : promutnnn/t:nnafnr‘.|ul vJ(nnantq shall, Lefore therr
P ;fﬁvj;appolntment " as Junior Telecommunications Gfi:cerr, have to
faulio . successfully undergo prescribed training as per the training
';plan 1a1d . downs and ‘amended .by the Department from time:- to

‘oa -

.
[ERVIY .

o . REEEL IR ’ o ‘

Dur:ng ‘the period of training the direct

Telecom. Offxcprs will be entitled to =
'stipendwuandqwdearnpss ,llowance adquqxble thereon or such
: as amended by 'the Department from time

yut o ¥y o eee % .
h”l 'i ‘,'"\'ﬂ .’5.'3 fg:,-”-‘,‘ln e ¢
.

Sorvxre Undnr Terrxtorxal Army/orona] Unit: -

ATt d e g ] ,ﬁ;me“{:“ S RFFTRTR £

2T B

'“:Féllw candxdates“(both ‘di'rect. and departmental)
: 1f ‘so7 requlred. be‘liable to serve .in the territorial
'XJJnnal uwnits for a per1od specified in the Territorial

: 3‘(ﬁ6 ot 1948)y-and'.the “rules made . there

1)
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As exolainea under:
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(Relaxanlefor aligihlal 3
departmental condidaton
wto 40 vears/as yesrg =" S
1n jasa of .S2/ST officials

in accardance. thh‘tnel""‘ v
instructiono onr (wdr‘r\o

noued by Lhe Centr‘al
tsovernmar.t.

i. “‘

Notg ™~ ]

mining the zge Limxt gr"". "
sorvice qordition faphothyis
departmental ana dirggh's e
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the vear for unxch«aool‘
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jethen benefit of Educational and L
3dCd’YLdl u\ other qualaflica-
spvaicetis admx;sx— tions . raequired ) . :
le unden»Rul& IO for direct I
{* CCS(PQNSlom) . recrul tment .
11u m197~. . et : .
, .-: PV g g N , (Q) d
"o"..’. SEE . S - :
:NotSapplxcabhg. trachelor of anxnoerxnu/bacholor of « b
,4x~,~?w1.de;~i-~,p- Technology from a recognised
Lrﬁ\' ,“', oot university in any of the %
ﬂ"'T*?xﬁﬂj“} e e e e following disciplines v
: . BT VR (i)Mechanical Engineering b
. (ii)Electrical Cngineering
o R (1ii)Telecom. Engineering
A tivIklectronics
. A DN (vIRatro Enginecering
‘ ,zf.“fﬁ“*“ (vi)Camputer Sciences
IR RS PO LI +
o8 MR R 1.5 2V I ¢ TR
Yo sit??{1€L§ ers 0O R
A o Eachelor of Science or
Cerny e Eachelor of Science (Hons) .
“\”?WﬂfW'“ with Fhysics and ;
.'_‘."’,‘,"‘""“" i Mathematics ac main/ ‘
h 4”’7' L elective/subsidiary/optional additional :
e RN SO subjects. : %
L ety Hoore ey :
B Y 1 I BRI e VI :
-Notef‘u%>w,r» ' )
Thedapp, Lcanta “dhould be registered with the Employment Exchange
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shsdi scretzon!o

Qé%istxng holders DT the post of As
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Recruxtment Rules as

s, 51).'- )
. I~ ’ H
FAN t

v,

wlnc~thenﬁangtprinl

’and'other qualex

alifications are.relaxable at

authority.

.{

one time measure.
' ' . .

P

the disc

cations regarding experience etc.
f the u.rP.s5.C. /competent authority.

the cadre of Junior Telecom.folcer“

Jurxsdxct1on o{ the recruitment unit.
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are
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\'llmthm‘ age and vduca-

Feriod ot probation, Method ot v@cﬁuitmunt
tional qualification 11 any. : whether by dire
‘4prvﬁcr1bvd 1for direct recruftment or by P e
'/F?CTUIL% Wwill apply : or deputation/transfe:
‘mgano of promoters . and percentage of wvaci
% SCO A to be filled: by variod
methods SRR
Loy sa:
BRI ' (10) ' Lo L) o
N ".f](; e

‘applxcable\ﬁ“u4 L Two.Years”'h. - 1) 50% by direct recruitment  tt
< ‘~\91nuJJw- . ‘. a competitive examination in
‘ aordance with the instructions

issued by, the Department in

VLTS

bethald.
. . 13 . . v ] '
S i Cea Ly M IR TP ST NP 0‘, Pt A
2T s e 11)50% by promotion/transier as
indicated under column 12 of 1
X schedule.
. . 1
ALYy v

In case. of recruitment by promotion/ denutation/transfer,
gradov from which promotion/deputation transfer to be made

ey
\

FE Lty

ood AR (12) | R

1Y)

SOn by!promotion/transfer of departmental candidates referred
“item (11)'C01Umﬂ 11 will . be regulated as under :— ‘umilo.

: : .
TS

i)‘“luﬁ’by promotion of departmental candidates thro

ugh a compe
b ekamlnatxon. AR ) . T .
St T 1 (T AN . e
11)‘wd% by" promotlnn/tran*fcr of Transmission Ascistants /Uxxvlu"
'Operators/Auto Excahnoe Assistants/ Phone'lnspectors(1eleco.
RS Technical Assistants o oo
" f ;iﬁ-'rt-'i‘». r,,,} , ‘ . . T

M“ISAnPromotlon throuoh competxtxve examination, the follomxng group
q‘

‘cr
.employees in"the Department whose scale of pay.is less

ﬁfthanithat oftJunior-Telecom.Officers shall be elxglble,;f”‘f{[;' .
; ”mﬁSuch employees’ are’- 1 P '";ﬁﬂin
Suhs 'fﬂhfﬂvlﬁﬁ*inpl‘ S K B :
LR e :

horne..on the reoular establishment and working in Tolecom.Cngxnc
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your cnrcle viz.

o . P
- A, {/J/m/o//ﬂa/u)m/ o m e
. B.A. (Hgns ) LL.B., Advocate ANNEKU}RE AIG
Nagamapal, Singjubung Leirak . : E
Imphal - 795 001
Bof D - - Dute 0D08z AL
' ’ h,sz. N i
To,
1. The Assistant Director General (Pers-1V),
Bharat Sanchar Nigam Limited, :
Sanchar Bhawan,20 Ashoka Road, New Delhi -1.
3 ffhei'ChiefGenc;:rdl Manager,
‘Telecom ,N.E.Circle S‘l1i110ng 1.
3 The Clnef General Managel
Telecom ,N.E -IL Clrcle Dlmapur (OCB Exchange) 797 112.
i =
Subject:  Lawyers Notice.
. !?. I i A o ' A‘ ; !
" ‘
cOP
%ﬁﬂﬁ Dcar sir, .
e %{wca‘e Under Instruction of my clieﬁts who dre at'};.)resent working as Junior ?

Telecom Officers (JTO’s) at various places/areas/states in North East under g

.

ot I
)

SL.No. Name of JTO’s Posted as JTO under

1 - | N.RSINGH GMTD MANIPUR

2 N.R.SAIIA GMTD TRIPURA

3. [ B.B.PAUL GMTD TRIPURA
14 |SRDIGHAL = - GMTD MIZORAM

5 | SMT.MOUSAMIGHOSH | GMTD MEGHALAYA

6 | ASHOTOSH PANJA 'GMTD MIZORAM

7 PH.SANATOMBA GMTD MANIPUR

| SHARMA | 5
8 | BISHWAJIT BAIDYA GMTD MEGHALAYA
" _



FTRUE copY
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2
9 [ PRANOJYOTI SEN GMTD ARUNACIIATL,
- PRADESH
10 SUBIR KR.ROY GMTD ARUNACHAL
, : PRADESH
11 -| GOPLA CH.DAS - | GMTD NAGALAND
12 | SMT. RATNA GMTD TRIPURA
| MAJUMDAR : o

13 | ASHOK KANTI GUPTA GMM ETR SHILLONG
14 1 PRADIP KR.DATTA GMTD ARUNACHAL

h " | PRADESH - :

been entitled as JTOs.)

I have to state that they had undergone Departmental Training Class of

Junior Telecom Officers at the CTTC,Salt lake Calcutta(Kolkata) w.e.f. the 3¢
April 2000 as per order of the Assitant General Manager(Admn),0/0 The

Chief General Manager,NE Telecom Circle Shillong -793001 vide order no.

Rectt-46/Trg/Pt-1V/78, dated at Shillong, the 28" Feb 2000 and release order

were issued after necessary formalities like conditions snpulated in the order
or directions.

,After completion of the First Phase training, my clients had undergo\ne
Second Phase(ficld) training and had alrcady completed. The training

commences from the 22" July 2000 which is for a period of 4(four) weeks -

vide order No. Rectt-46/Trg/Pt-1V/97 dated at Shillong the 29" June 2000 of
CGM,N.E.T.Circle,Shillong.

~ On completion of 16(sixteen) weeks training (First phase and Second
phase) from the 21% Aug 2000 to the 8" Dec 2000 they had been posted as
JTOs vide order No. STB-I/ITO Trg-Pstg/1V dated at Slnllong the 6"‘ Nov
2000 ofCGM N.E.T.Circle,Shillong.
! . .
f!Though they have' joined as JTOs as per go'r;‘der, till date there is no
appointment letter or order as JTOs and as a result{my clients have not been
receiving their pay w.e.f. the 22" July 2000 (the datge on which my clients had

i

I am further instructed that at the relevant time the order was to be
issued by the Chief General Manager Shillong Circle but because of his delay
of issuing such order he did not issue order and thereafter the power of issuing
order were taken by the Dircctorate New Delhi. At present the power of

issuing such order is again reverted to the CGM,Shiilong Circle vide order

No. 5-5/2001( Pers —IV) dated at New Delhi the 3" July 2001. When my
clients approach for issuing order there is a controversy whether such order
should be issued by the CGMT Shlllong or Directotare New Delhi, and as a

_ result thc clients have not been receiving their monthly salary of JTO since the

22" July 2000 though they were posted as JTOs because of absence of
appointing or promotion order.
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Keeping hanging like in the present state may cause great hardship and
“contrary in the feature which shall affect my clients. In my conviction the
CGMT,NE Circle Shillong should issue the order since the order was reverted
as I stated above. I, therefore , give this to you that a suitable order may be
issued in this respect for appointing or promoting as JTOs within 15 days
from the receipt of this notice to you so that my clients should not face
artificial problems otherwise my clients have no other remedy except to go to
competent law court for their grievances and you will be responsible for any

RN R 51.7.»'1*

et
RSt ol

outcome. -
Thanking you.
Sincerely yours,
! * (M.BIMOL SHARMA)
TRUE coPY
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IN THE HON'BLE CENTRAL ADMIN ISTRATIVE TRIBUNAL\. -
' GUWAHATI BENCH : GUWAHATI N ‘

IN THE 0.A.No. 411 of 2001 ig?

2 .
L‘ AT LM OmoSOAr, Uman e Sl L

Shri Ph.Sanatomba Sharma ..............cccoeeeveveieeeiiieeeennnnnn Applicant.

Union of India & Others ..........cccoeeeeeiiiiiiiieeeeeeeeeeennn, Respondents.

(Written statement filed by the Respondents a,b, and c).

\

The written statement of the respondents a,b,c as follows :

That the copies of the O.A.No. 411 of 2001 herein after referred to

as application have been served on the respondents and the

respondents after going through the said application have
understood the contents therein.

That the statement made in the application save and except those
which are specifically admitted and denied by the respondents.

That with regard to the statement made in paragraph 6(1) of the
apphcatlon the respondents have nothing to comment.

That with regard to the statement made in paragraph 6(2) of the

" application the respondents have nothing to comment.

That with regardvto the statement made in paragraph. 6(3) of the

-application the respondents have nothing to comment.

That with regard to the statement made in paragraph 6(4) of the .

application the respondents have nothing to comment..

That with regard to the statement made in paragraph 6(5) of the
application the respondents beg to state that the letter mentioned
in this paragraph (Annexure A/4) is related to the process of
appointment and fixation of seniority only. Vide this letter
mentioned in (Annexure A/4) CGMT's were requested to send the
candidate who were declared qualified against 35% and 15%
quota of the JTO qualifying/competitive quota of the examination
for promotion to the cadre of JTO for the training as also the

process of appointment. After re-classification of the post of JTO

(GCS Group 'B' Gazetted) power has not been delegated to the
CGMTs for issuing appointment letter. For JTO the appointing
authority is the Adviser (HRD), DoT, New Delhi. After issuance of

23-77. 57
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10.

Is ?:g B

2.

posting order all the relevant documents related to the
appointment has already been sent to the TCHQ for necessary
action.

That with regard to the statement made in paragraph 6[6] of the
application the respondents have nothing to comment.

That with regard to the statement made in paragraph 6[7] of the
application the respondents beg to state that the allegation is not
correct. After revised schedule of appointment
authority/Disciplinary authority in respect of re-classified post of
JTO (GCS Group 'B' Gazetted) the Advisor (HRD} Deptt of Telecom,
Government of India,. is the appointing authority. Shri
Ph.Sanatomba Sharma was ordered vide letter No.STB-
1/JTO/Trg/Pat I/N dated 6.11.2000 to join on completion of the
Junior Telecom Officer Phase II Training and this was the process
of appointment. Appointment letter is to be issued frem Advisor
(HRD) DoT, New Delhi. Hence the question of issuance of
appomtment letter by respondent No.3 i.e. CGMT, N.E.Circle does
not arise.

That with regard to the statement made in paragraph 6(8) of the
application the respondents beg to state that the statement is not
correct. Directive of the respondents No 2 was that the process of
appointment of the candidates who were declared qualified against
35% and 15% quota but were not allowed for field training/phase
II training and whose appointment letters were also withheld, may

now be sent for the training as also the process of appointment

started.

As regards fixation of seniority, the matter has been examined in
consultation with the DoP&T and as per the Supreme Court
guidelines in the case of Shri S.L Rooplal & Others Versus
Lt.Governor through.Chief Secretary, Delhi, JT 1999(9) SC 597,
the following guidelines will determine the issue of fixation of
semorlty

The official who joined later than the persons already en deemed
deputation w.e.f. 1.10.2000 shall rank junior and his seniority will
be counted from the date of his absorption. If he has, however,been
holding already (on the date of absorption) the same or equivalent
grade on regular basis in his parent department, such regular
service in the grade shall also be taken into account in fixing his
seniority subject to the condition that he will be given seniority
from the date he has been holding the post on deputation OR the
date from which he has been appointed on a regular basis to same
or equivalent grade in his parent department, whichever is earlier.
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12.

13.

14.

15,

16.

17.

18.

- 29~

3.

It is requested that necessary action in this regard may kindly be
taken and in case any clarification is required, the same may be
sought from the Pers.IV section of the Corporate Office.

That with regard to the statement made in paragraph 6(9) of the
application the respondents beg to state that active action is being
taken to settle the grievances of the applicant.

That with regard to the statement made in paragraph 8 of the
application the respondents have nothing to comment.

That with regard to the statement made in paragraph 9 (a) to (d) of

the application regarding relief sought for the respondents beg to -

state that as his case is under active consideration hence the
applicant is not at all entitled to relief sought for and as such the
application is liable to be dismissed with cost.

That with regard to the statement made in paragraph 10 of the
application the respondents beg to state that after re-classification
of the post of JTO (GCS Group 'B' Gazetted) Power has not been
delegated to the CGMTs for issuing appointment letter. For JTO
the appointing authority is the Advisor (HRD) DOT, New Delhi. On
appointment, the JTOs are entitled to get all the benefits.

That with regard to the statement made in paragraph 11 of the

“application the respondents have nothing to comment.

That the respondents beg to state that the applicant is not entitled
to get the relief sought for immediately and as such application is
liable to be dismissed.

That the respondents submit that by submitting the application to
this Hon'ble Tribunal the applicant has violated the Departmental
Conduct Rule and the applicant is liable to be punished for
provoking the Department as well as the Hon'ble Tribunal.

That the respondents submit that under the above circumstances
there is no merit in this case and as such the application is liable
to be dismissed with cost.
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VERIFICATION

Lo Comurenw, Niglamen el ols e o Sl

as authorized do hereby solemnly declare that the statements made above in the Petition

are true to my knowledge, belief and information ‘and I sign the verification on this
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DECLARANT
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